
DIRECTORATE GENERAL OF FOREIGN TRADE
DES-vt (FOOD & M|SC)

Meeting No.09/17 for the licensing year 2016-17 dt. 29.09.2016 held on 2g.og.2ot6 to consider
cases under Duty Exemption Schemes (Chapter-4) of Foreign Trade policy zoLs-2o pertaining to Food &
Mics' Products under the chairmanship of sh. J v Patil, Addl. DGFT. Following members were present in
the meeting.

Decision taken in each case is enumerated below. Ad-hoc norms fixed in this meeting are valid for a periodof 2 years reckoned from the date of ratification as per para 4.12(al(vi) of Hand book of procedure (vol-1) 2015-20updated as on 01.04.2015.
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‐Case No.:9/17/85-ALC3/2015
iStatus:

|

IHQ日ねЮi'85/050/00157/A而 6/巨LA Fil「
~~~~~~~―一

面而而蔦面面石蘭
~Apl高
這3

:24/z4lo4o/ooo31.lAM1_6/ 1,7.12.201,5 
rvvaao/ r Approv

The Committee noted the comments of MFPI furnished vide their o.M. No. 4(lt)/zot6-DcFT dt.05.09.2016. onthe basis of MFPI's comments, the committee decided to fix the ad-hoc input output norms as under:-

Export ltem Qty lmport lterm Qtyuurildilutrr urouno (rowoer) made trom coriander
of same origin, variety and grade as imported of
98% purity.

64.356MT Cottander whOle(98%
Purity)

64.993MT
including o.99%

wastage.
RA may take consequential action as per policTprocedure.

け '

Name of the Officer
Sh. Karan Singh Sej

Officers in attendance

Sh. Ratan Lal Meena

―
|
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1Case No.:13/13/85-ALC3/2015

IParty Name:NEWBYttEAS

iOVERSEAS PVT.LTD.′

‐Meet No/Date19/85-
IALC3/2016

29.09.2016

rStatus:

HQ File

:01/85/050/00109/AM16/

351

IRLA File                  Lic.No/Date:0210206053  1 Approved

102/24/040/00095/AM16/      110.08.2015

tThe Committee noted the comments of Tea Board furnished vide their letter No. LCIAA/207315842 dt.
,fO.Og.ZOt6. also noted the firm's reply furnished vide their e-mail dt. 06.09.2016 indicating the quantity of Tea

origin-wise. After consideration upon the issue, the Committee decided to fix the ad-hoc input output norms as

,under:-

Export ltem Qty lmport lterm Qty

Tea in Consumer packs (Blend of TOOo/o

imported Tea of various origin)( Grade,
type & origin of imported Tea shall
conform in exports with that in import.

25000.00Kg Tea:―

Or:gini  China-19000Kg′   Germany―
1500Kg′ Sri Lanka  -4000Kg′  Taiwan
500Kg

Tota1            25000.00Kg

25000.00Kg

RA may take consequential action as per policy/procedure.

Party Name:PEARL MINERAL&

:MiNES PVT.LTD

HQ File:01/85/0162/164/AM 15  RLA File:09/24/40/629/AM 14

Meet No/Date:9/85-

:ALC3/2016

29.09.2016

Lic.No/Date:0910060762

31.07.2014

Status:

Deferred

,The Committee noted the reply of the firm furnished vide their letter dt.03.09.2016 to DIPP under intimation of
this office. The Committee decided to get the clarification from the firm as to where exactly the import item i.e.

lExpansive Mortar is used, is it in Quarry or factory. Also decided to get comments from PC.2 Section and

SCOMET Section. The case is deferred for 27.tO.2OL6.

352

IHQ File:01/85/50/040/AM12   RLA File:02/24/40/034/AM12 Lic.No/Date:0210159359   1 Deferred

23.05.2011              1

The Committee noted the comments of Tea Board furnished vide their letter No. LClALAl2OL3/730g dl.
08.09.2016. After consideration upon the issue, the Committee decided to seek clarification from the firm on the

issue raised by Tea Board. The case is deferred for27.10.2076
＼さへ
ヽヾ 1,

IParty Name:SIGNATURE ESTATES Meet No/Date:9/85-

IALC3/2016
29.09.2016

iStatus:
|

|

12
|



353         Party Name:TIRUPATI       Meet No/Date:9/85-    Status:
‐Case No.:5/7/85-ALC3/2016     MiCROTECH PVT.LTD.′          IALC3/2016             1

129.09.2016              1

5  1HQF‖
e:01/85/050/00061/AM17/.器

ξli040/00971/AM 16/       1:∫ |::.4:]:i:°

310805340   1Deferred

The Committee noted that the Department of Atomic Energy has furnished the comments but comments are

awaited from MSME(G&C).The cOmmntee decided to remind MSME(G&C)to eXpedite the comments.丁 he

case is deferred for 27.10.2016.

354        Party Name:SHREE KRiSHNA OIL Meet No/Date:9/85-    Status:
INDUSttR!ES′ 丁!RUP∪ R         .ALC3/2016             1Deferred

29.09.2016              .

IHQ F‖ e:01/85/171/106/AM 16   Fixation of ad― hoc i/O normsin terms of Para 4.06 of HBP′ 2015-20 for export

6 RA F..No.32/24/40/021/AM 16 .of Milling Grade Copra againstimport of Copra Grade―
|:.

The Committee noted that Cocoanut Development Board has furnished the cornments vide their letter No.

0101/(220/2009-MKG{EPC)DGFtt dt.27.04.2016.The Commktee decided to get the comments from PC.2 and

PC-4 Section on the point`′ Ⅳヽhether f:rm can be a‖ owed forimport of Copra Grade― ll against export of M‖ ling

Grade Copra in terms of para 4.06 of HBP′ 2015-20〃 . The case is deferred for 27.10.2016.

355        Party Name:GRIFFITH       IMeet No/Date:9/85-    IStatus:
Case No.:2/1/85-ALC3/2015     LABORAttOR:ES PV丁 .LttD′        IALC3/2016             1

129.09.2016              1

HQ File                  RLA File                  Lic.No/Date:0710107659  1 Approved
:01/85/050/00001/AM16/      :07/24/040/00406/AM 15/      119.02.2015             1

The Commktee noted the comments of MFPl furnished vide their O.M.No.4(12ソ 2015-DGFtt dt.023.08.2016.

On the basis of MFP:′ s comments′ the Comrnittee decided to fix the ad― hocinput output norms as under:―

坐
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Export ltem Qty SI.No. lmport lterm Qty

Pae‖ a Rice Seasoning

(COntaining : Hydrolised Soy Sauce
Powder-0.22Kg′  Salt(Dtted Rennd
Salt)-0.010Kg′ Natural Cream ttavour

100-0.007Kg′   Oleoresin  Turmeric―

0.001Kg′  Vanablanca 32 S-0.350Kg′
Angel Veast Extract TD ll-0.030Kg′

Star Dry 100-0.400Kg′ Lemon′ FL′ PDR′

SD  10227600-0.007Kg  &  Robust
Chicken flavour Concentrate R2G-237-

H-0.050Kg)

1.00Kg 1 Hydrolised Soy Sauce Powder 0.022Kg

2 Salt(Dried Refind Salt) 0.010Kg

3 Natural Cream flavour 100 0.007Kg

4 Oleoresin Turmeric 0.001Kg

5 Vanablanca 32 S 0.350Kg

6 Angel Yeast Extract TD 11 0.030Kg

7 Star Dry 100 0.400Kg

8 Lemon′ FL′ PDR′ SD 10227600 0.007Kg

9 Robust Chicken flavour Concentrate

R2G-237-H

0.050Kg

17
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356 IMeet No/Date:9/85-
IALC3/2016

29.09.2016

HQ File :otl85l77tlog4/AMt7 rixaiion of ad-hoc l.o norms under para 4.06 of HBp, zols-zofor export of
RA F.No. 24124/4OlO73lAM77 Processed Betet Nuts

The committee considered the application for fixation of ad-hoc norms under para 4.06 of HBp 2O1,5-2OZO for
,the import of "Unroasted Betel (Areca) (Supari) nut Halves against the export item "Roasted or
,Unroasted Betel(Areca)Nut(Supa ri)Sorted/Split/Tukda(pieces)/Fa rch(Fadcha)/Sweet/Sliced(Sa lli)/G raded".

The committee deliberated in detailon the request of the firm, DRlcommunication, provisions of the HBp 2015-
2020. lt was observed by the committee that under para 4.06 AA is issued only after fixation of ad-hoc input
output norms by the NC. Therefore, contention/urgency reported by the firm about arrival of the
,consignment and demurrage do not have any merit.

lThe committee also discussed the concern of the DRI in the matter and observed that in the present
'application the export item is "Roasted or UnroastedBetel(Areca)Nut(Supari)Sorted / Split / Tukda(pieces) /
Farch(Fadcha )/ Sweet / Sliced(Salli) / Graded". Committee also noted that the firm is registered under Central
Excise. Based on taking cue of the internal Committee constituted in DGFT, following is the decision of the
NC(Norms Committee):-

To allow the ad-hoc norms on net-to-net basis with accountability clause subject to following

t conditions:-

（　〓‐‐‐，　‐

IParty Name:C B INDUSttRIES′

」AM NAGAR
Status:
Decided

:.

:l.

:i!.

The variety/origin/grade of the Betel(Areca) nut will be the same in export product as imported.
Central Excise of the unit shall monitor the utilization and thus will verify and certify the actual
use of imported inputs in the export product.

Firm will give an undertaking that the norms now allowed i.e. net-to-net with accountability
clause will be the final and no request for modification/enhancement will be made in any
circumstance.

The firm will ensure that there will be no diversion whatsoever of the imported item in domestic
market or otherwise.

Customs may, at the port, take steps as they deem fit for verification to ensure usages of
imported item(s) in export product including lab test of export sample.

The import of Betel Nut (Supari) Split shall be subjected to prior import condition and export
should be made within 6 months of date of import without any further EO extension.
lmport and exports should be made from same port.
While issuing the Advance Authorisation the Regional Authority will send two DO letters (a) to
Commissioner of Customs of port of registration and (b) to the jurisdictional Central Excise
authorities to exercise maximum supervision on the import, export and manufacturing.
This approval is specific for this application.
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,         357          Party Name:SONIC B:OCHEM
iCase No.:28/7/85-ALC3/2014    EXTRACT10NS LTD.′

|           :
IHQFile                 iRLA File
101/85/050/00064/AM 15/       ::56/24/040/00048/AM14/

IMeet No/Date:9/85-

lALC3/2016

129.09.2016

日c.No/Date:5610003829 1 Deferred
111.03.2014              1

The Committee noted that revised comments are awaited from MFPI. 丁he Committee decided to remind MFPI
Ito expedite the comments. The case is deferred for 27.LO.2016.

358 IParty Name:PARAG MILK F00DS
IPV丁.LttD

RLA File:31/83/40/073/AM 16

The Committee noted that the .orrn"nii of NDR| furnished vide their e-mail 27.09.2016. ln view of concern
decided to get clarification from the firm on theraised by RA and NDRI's comments thereof, the Committee

rfollowing points

The firm has notgiven ITC(HS)Code of AMF, therefore how it can be considered as an alternative input
recommended on norms fixed by NC in its M. No. 01 dt. 01.04.20L6.
The inputs sought for import are not physically getting incorporated in three export products as
evidenced from the flow chart and there is no clarity of nexus between the import item claimed and
resultant export product and the basis on which ad-hoc norms has been allowed this input, if explained
will make the issue more authentic.
The inputs claimed are high duty rate item and incidentally import are not allowed from China as per
Notification No. 12 dt. 24.06.2016 .

Processed Cheese has to be manufactured from cheddar Cheese. However, Cheddar Cheese has to be
manufactured from RCM prepared using butteroil imported. This is not clear as per flow chart provided.
Moreover, good quality Cheddar Cheese cannot be prepared from pure RCM.
The quantity of butteroil data to be imported is sufficient for manufacture of said quantiy of Ghee,
Mozzarella Cheese and Paneer to be exported. However, quantity of butteroil to be imported for
processed cheese manufacture is reported as 106.07MT, whereas the actual figure is 0.13 x 392 =
50.96MT.
Further, in your earlier application, the indigenous lnputs have been mentioned N/A under Column 18 of
Appendix 4E. .

The case is deferred for 27.10.2076.
「
~「

「 :                    :、
゛ゝ
l_

VY

?#i=g' R;€/ Y.oc{NnF.R stt.te}t
'gq qtrBae:f fi&.lr rq:'rrrl

Oy, trirsct!,r O( 'iri ..t ;crei*n Trado
R*vl i,.tri < rY,tiqet:,rq

q1,.sr:oi.lta I rt,s('r cf F+r6igrr Trtde
g;i.r;;- f"1 -1^:J:lrr rt gf Comfllolc€

r- i ; -- -; e- {'}*rii
Ugyr,q eirrawa.!. rraew fiGihl

1)

2)

3)

4)

5)

6)

:

HQ File:01/85/50/096/AM16
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IF.No.

01/85/50/123/AM16/DES.Ⅵ

RLA F.No.32/24/40/010/AM16

IParty Name:EXPOVAN

I

IMeet No/Date:9/85-

IALC3/2016
129.09.2016

iStatus:

:Defered

IRequest for grant of wastage on :nput from 100/。 to 60%
obtained in terms of para 4.07 of HBP′ (2015-20)in reSpect of

13210077697 dt. 04.09.2015′  3210077699 dt. 07.09.2015′

107.09.2015′   3210077698 dt.  07.09.2015′  3210077700

13210077702 dt.07.09.2015

The Committee noted that NC has already approved the case with 10% wastage as applied for.
submitted any revised application in this regard. After discussion with the representative
decided that the firm may be asked to appear for PH. The case is deferred for 27.70.201,6.

in respect of AAsl

AA No.       |
3210077701 dt.|

dt.  07.09.2015′ |

The firm has not
of MFPI, it was

1            360

1Case No.:7/12/85-ALC3/2014

Party NameiVⅣ IMED LABS

LIMiTED

IHQ F‖ e101/85/050/00096/AM15/:器

fli040/00115/AR/115/

IMeet No/Date:9/85-

ALC3/2016

29.09.2016

ILic.No/Date:0910060284
‐29.05.2014

112

IThe committee noted that MFP!and Deptt of Pharmaceutical′  both
under their purview.Therefore′ the Committee decided to seek the

is deferred for 27.10.2016.

have stated that the export item is not
r comments from MSME(Chem). The case r

‐13

1       361        Party Name:Ⅵ ⅥMED LABS   IMeet No/Date:9/85-    IStatus:
Case No.:2/10/85-ALC3/2014  1LIMITED             ALC3/2016         1
:                 |                 129.09.2016         1

1HQ F‖ e                     iRLA F‖ e                     Lic.No/Date:0910060283  1 Deffered

i:01/85/050/00080/AM15/    1:09/24/040/00116/AM 15/    29.05.2014          :

IThe COmmittee noted that MFPl and Deptt of Pharmaceutical′  both have stated that the export itenn is not |

lunder their purview. Therefore, the Committee decided to seek the comments from MSME(Chem). The case
is deferred for 27.10.2016.

:  :         362         1Party Name:BEL00R BAYIR    IMeet No/Date:9/85-::   υV乙   二Ъ孔
`ξ

tt」

叫V……
 1動X:

t                            lつ 0∩ Qつ∩lA|                            129.09.2016

1141首 dlile、 iだL′3bた51/AMl'… :RLA尚庭6ラル4/40/」 iラ/AM12~ 'お o`/6`iさも,1616恵 464二
:                            1lR_11_2011:           118.11.2011

`   1-―

‐―――― …‐‐… ―――――――――‐

:  :丁 he Committee decided to getthe commentsfrom AYUSH. 丁he case is deferred
ヽ ヽ 4

iStatus:

:

r Deferred

Deffered

;
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1            363

iCase No.:7/1/85-ALC3/2015

Party Name:BEL00R BAYIR

B10丁 ECH LTD′
IMeet No/Date:9/85-
IALC3/2016

|

115
|

129.09.2016:                           |                           |∠ り・Uソ・∠U■ 1

-               ―

げ                            

―

1日 ハ E::A                     ln:A r::_                     _ _ .HQ File

l:01/85/050/00006/AM16/

IRLA Fi!e

l:07/24/040/00453/AM15/

Lic.No/Date:0710107884
119.03.2015

The Committee decided to get the comments from AYUSH. The case is deferred for 27.L0.201,6.

364
Case No.:14/23/85-ALC3/2014

HQ F:le

Party Name:BEL00R BAYIR    IMeet No/Date:9/85-

B10TECH LTD′                IALC3/2016
129.09.2016

RLA File Lic. No/Date :07101073351口
Ч
「
‖じ

|:01/85/050/00200/AM15/ :07/24/040/00349/AM 15/:U■ /ёD/UbU/UU∠ UU/AM■ b/       :07/24/040/00349/AM 15/       31.12.2014

The COmmたtee decided tO getthe comments from AYUSH.丁 he case is deferred fOr 27.10.2016.

IStatus:~FDeferred

|

116

365 rParty Name:BELOOR BAYIR rMeet No/Date:9/85- Status:I ,Case No.:1.0/72/85-ALC3/2014 BTOTECH LTD, ALC3/2076
,29.09.201,6

17 ..^ _..
HQ File RLA File Lic.No/Date:0710106590 ;Deferred
:01./8510s0/00099/AM 1sl :O7l2alO4O/OOtlU AMTsl 27 .O8.2O74

The Committee decided to get the comments from AYUSH. The case is deferred for 27.1O.20t6.

366 Party Name:BEL00R BAYIR

B!OTECH LTD′

‐Meet No/Date:9/85-
ALC3/2016
.29.09.2016

ーStatus:

18 
HQ File :01/85/5 o/Lt3lAM1,4

The Committee decided

RLA File:07/24/040/150/AM 14/ILic.No/Date:0710097664

122.08.2013

to get the comments from AyusH. The case is deferred for 27.10.201.6.

Deferred

獅

‐
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一
|

367
lCase No. : 1L l 22 / 85- ALC3 I 2OL4 lζ

l:1古:I

‐Defered
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'HQrire 'RLAFire @Tppr"*1日Ч「
‖e                     iК LA卜 l!e                     Lic.No/Date:0910063673   1 Approved

:01/85/050/00048/AM 17/      :o9/24/040/00093/AM17/      24.05.2016

丁he Committee noted the comments of MSME(Chem)furniShed vide their O.M.No.丁 L-12021/9/2016-GC&F―
DCMSME dt.23.09.2016 and DAE′ s letter No.06/!― A/264/2016-SSSD/1/11444 dt.29.08.2016.  On the basis of
comments of MSME(chem) and DAE, the Committee decided to fix the ad-hoc input output norms as under:

Export ltem Qty lmport lterm Qty
ZIRCOMAT 5 Micron/ 325 Mesh - powder
(Ceramic pacifier)

1.00Kg Zircon Sand 0.900Kg

RA may take consequential action as per policy/procedure.

20

け r

Party Name:SUKASO        IMeet No/Date:9/85-     S1            369

1Case No.:6/14/85-ALC3/2015

5bソ          Party Name:SuKASO        IMeet No/Date:9/85-     Status:
Case No.:6/14/85-ALC3/2015    1CERACOLORS PVttLTD         IALC3/2016

129.09.2016

HQ File                     lRLA File                    tic.No/Date:0910062394   1 Aooro'IHQ File                    lRLA File                    Lic.No/Date:0910o62394  ‐Approved
i:01/85/050/00131/AM16/      109/24/040/00248/AM 16/      128.07.2015

21
The committee noted the comments of MSME(chem) furnished vide their o.M. No. TL-12021./gl2o16-cc&F-
DCMSME dt.23.09.2016 and DAE's letter No.06/l-4126412016-555Dl1l44L dt.29.08.2016. On the basis of
iCOmments of MsME(chem)and DAE′ the Commktee decided to nxthe ad_hocinput output norms as under―

Export ltem Qty lmport lterm Qty
ZIRCOMAT 5 Micron/ 325 Mesh - powder
(Ceramic pacifier)

1.00Kg Zircon Sand 0.900Kg

takemay conseq uentia I action as per policy/proced ure.

「 i 370

lCase No. :8/7 I 85- ALC3 / 2Ot6
Party Name:S∪ KASO
ICERACOLORS PVT LTD

IMeet No/Date:9/85-

IALC3/2016

129.09.2016

Status:

22

HQ File RLA File ,Lic.lrto/Date:09100635g5 Approved
.nl /oE lt'llaldaicA lA^^4a I -^^ t^ ^ t^^^t^^^?- r,),--
101/85/050/00064/AM 17/      :09/24/040/00057/AM 17/      105.05.2016

The Commtttee noted the comments of MsME(Chem)furniShed vide their o.M.No.TL 12021/9/2016-GC&F―

IDCMSME dt.23.09.2016 and DAE′ s letter No.06/1-A/264/2016-SSSD/11445 dt.29.08.2016. On the basis of

lCOmments Of MSME(chem)and DAE′ the Committee decided to nx the ad_hocinput output nOrms as under―

Export ltem Qty lmport lterm Qty
ZIRCOMAT 5 Micron/325 Mesh― Powder
(Ceramic paciner)

1.00Kg Zircon Sand 0.900Kg

RA may take consequential action as per policy/procedure.
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No.:7/7/85-ALC3/2016

arty Name:SUKASO No/Date:9/85-

.2016

Ⅵ切          ~
Commktee noted the comments of MsME(Chem)fumiShed vide their O.M.No.TL-12021/9/2016-GC&F―

lSME dt.23.09.2016 and DAE′ s letter No.06/卜A/264/2016-SSSD/11445 dt.29.08.2016.  On the basis Of
of MSME(chem) and DAE, the Committee decided to fix the ad-hoc input output norms as under:-

RA may take consequential action as per policy/procedure.

XXXXXXXXXXXX

ZIRCOMA丁 5 Micron/ 325 Mesh― Powder

1「

|

123
|

|

Export ltem Qty lmport lterm Qty
1.00Kg Zircon Sand 0.900Kg
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